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In the Central Administrative Tribunal ‘ \f;,
" Principal Bench, Neu Delhi, ) s

Regn, Nos.: - - Dates 14,8,1992

1. - DA=-922/91

" Shri Inderjit Singh & Another .... Applicants

K Versus
Union of India through . wees Respondents
‘Secretary, Ministry of
1 &8 and Others,
2, 0A-1135/91
 Shri Tarsem Lal & Ors,  ..... Applicents
. B . R .
Versus

Union of India through Szcy., ..
Ministry of 1 & B and Ors,

L A /9
x/Sf/MGA 1148/91

Respondents

‘o
[}

\/%;i Pradip' Kumar Ujjal eves Applicant
‘ A . Versus

Union of - Indie through
Secretary, Ministry of
I1 &8 & Another,

eo e e RSSDDndeﬂts

: For the Applic=znts in 1&2 ° ,.,. Shri S.K, Gupta,Counsel
For. the Applicant in 3 esess oShri T,C, Aggarual,
- Counsel -
. - {r'f.
For the Respondants sees Smt, Raj Kumari Chog‘
. L Counsel, "“

CORAM: Hon'ble Mr. P.K. Kartha, Vice-Chairman (Judl,)
‘Hon'ble Mr. B.N, Dhoundiya;, Administrative Member,

1. Whether Reporters of local papers may be alfauad,to
see the judgement? }%f )

2. To be referred . to the Reporters or not?/W

(Judgement of the Bench delivered by Hon'ble
-~ Shri P,K, Karths, Vice-Chairman)
~As:common:qﬂésiians of lau and facts hava;bean
raised in these dﬁpliﬁations; it is proposed to deal with
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them in a common order,
2. . The applicants in theée applications have worked
as - Helper Accounts Clerks on'déily-uaga basis for
various periods, They had been sponsored by the
Employment Exchange for such engagement, Their grievance
is that having worked for mofe than 240 dayé; thay heave
not been ragularised iﬁ the pgéts held by them and instead,
the respondants have disengaged thsﬁ. In UA-922/21 and
0A-1135/91, the applicants have also called in duestion
"the decision of the respohdénﬁs to invite tenders fron
reputed.Firms dezling with Accounts with a view to

e .
parcelfing out the work handled by them to prospective
tenderers, Copies of the notice inviting tenders issued
by the resoondents, have bsen annexed to MP-2382/91 in
0A~922/91 and MP-2384/91 in 0A-1135/91 filed by the-
applicanfs. ' . ) 1
3. We have gone through the records of the case
carefully and have heard the learned counsel for both
the parties,
4, The respondents have stated in their counter-
affidavit that the appli'c.ant; were enjaged on daily-uage
'basis on clerical jobs fer clearance of backleg bilis
which had piled .up in tﬁeir'eff;pé; They7uar-.ehgaged-
for a Shprt beriad fnr:é éb.cific.gmrk. The.job’éaé néf
o;-a regdlar.and gontinuoUs hgturs nnd the§ Uérl.diséontinpec
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when not required, They'haue further stated that the
’appliCants Were sngaged asfcasual'uorkers for clerical
work and not as casual workers for Class IV jobs,
Clerical posts in the Accounts Wing of the respondsnt s
Office are Fillgd through Staff Selection Commission on
the basis of All India Fohpetitive Examination, After
the disengagement of the‘applicants, fhg respondent s
have also not sngaged any fresh persons,

5, The-respondents.hade annexed to ﬁheir count er-
affidavit the Recruitment Rules reléting to the apﬁoint-
ment of Accounts Clerk, The post is to be filled up by
direct recruitment, |

6. With regard £0 the notice inuiting tenders, the
resgondsnts have stated that the systeﬁ of engagiﬁg
daily-wage hands was not found to be useful as they
Were not able to cope with the demands o? the work, Instead

Q-
ke of manual work, they have decided to comput ari se

the whole billing system in their -office, It was in thig
context that an advertisement vas issusd inviting quota-

tions to assign the job to an outside agency (Firm of

Accountants) who could perform the job with the help of

the computer nstuwerk, They have not entrusted the uork

to a,priuato'égencyrhu59u§ht tofﬁhe hOtiéé.inQitingA -

tendets."Théy‘havé‘enthSteﬂ itjfo £he National Infqrﬁa—

tics Centra (N,I,C.) of the Gevernment of. India because of
their specialised knouledge of comput erisation programme,
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The N,I.,C., has Fuli-Flgdged gxpertigé to carry out the
woTk through .computers, |
7. The applicants have annexed to their MP-385/92
in 0A-922/91 and MP-384/92 in OA-1135/91, a document
dated 24,1,1992 issued by the International Systems
Services (P) Ltd?, in which permission has been sought
for the persons mentioned therein teo work six days in a
week w.e.f, 25.1,1992 to 29.2,1992, The respondent s have
stated in their reply to the miscellaneous p;titions that
the pefsons shoun in the szid document are the persons
engagea by the N.I.C, for work on the computers, Only
fhe space avgilable in the office of the reséondents
is being used by the N,I1,C, for which ourposé a letter
according permission to the staff engaged by the N.I.C.
uas to serQe as a'gatépass for entry of the persons'iqto

. _ ~.

the premises,

~ _ | B The respondents stated that the appliCants have

no training in 6omputérs nor any‘knouledge of camputér.

work and that they cannot be engaged For‘thé work for

‘which the ;omputer'organisétion of the Godernmen£4(N;I.C.)

has taken over the assignment,

g, In eur opinion, thjs is“nqt”an>instance in uhicb

the-respondénts,hava disengégbdrthe‘sarvicesloﬁ casual

P

odiﬁ?s and - ontrusted thelr unrk te centractors, The
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ernment to computerise the uofk‘of
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Billing i their offic.; canhnet be faulted en legal or
constitutional grounds. The instructions issued by the
Department of Personnel & Training in regerd to casual

labourers after they have worked for the reguisite

‘period, would not apply in the instant case where the

applicants have besn engaged as Helpers to the Accounts
Clerks to do clerical and A;counts work of specialised

nature and for g specific period, The applicants would

be entitled only to the limited right for being considered

of similar categories of persons in future in preference
to persons with lesser length of service and putsiders,
The aponlications are disposed of with the aforesaid
observations, The interim orders passed in these appli-

cations are modified to the extent that the respondents

for re-engagement in case the respondents ne=d the services

shall consider éngaging the applicants as-Helpers to the

Accounts Clerks if they need the services of such category

of persons and in preference to persons with lesser lengt;‘k‘

O and the MPs filed thereunder are %
of servlce and outsiders, :The appllcatlons['dlsposed of

g

ron the above lines, Thera u111 be no order as to costs.
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